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Shri Datar: Such a reference is
made more or less for the purpose of 
clarification.

Shrl Kane*: May I know whether 
the Mysore Government has made 
any representation?

Shri Datar: At present I am not
aware of it.

Shri N. R. MnnHmmy: May I
know whether after getting clarifica­
tion from the mediator that would be 
taken as Anal without the further 
screening by the sub-committee of 
the Cabinet as in the case of the S.R.C. 
Committee?

Shri Datar: In the first place both 
the parties have to agree, and then 
the proper course will be taken up.

Shri Hctla: May I know how far
it is true that the joint proposal from 
the Chief Ministers of Andhra I'ra- 
desh and Madras was to shelve this 
whole report?

Shri Datar: At this stage, I am
sorry, I am not in a position to dis­
close anything about the report.

Shri Ranga: Is it still possible for 
the two Governments to come to an 
agreement between themselves in the 
light of this report, so that there can 
be an agreed soJution for it’

Shri Datar: It is always open to
them to do so

Shri Tangamani: May I know the
probable date when the Pataskar’s Re­
port and the clarifications are likely 
to be laid on the Table of the House?

Shri Datar: The probable dates
depend upon other persons.
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Some Hon. Members: In English.
Shrl Datar: The report on the In­

vestigation has not yet been received 
and is awaited.
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Acquisition of Land at Ehowai 
(Tripura)

*1726. Shrl Dasaratha Deb: Will 
the Minister of Home Affairs be pleas­
ed to state:

(a) whether attempts are being 
made to acquire land owned by dis­
placed persons at Khowai (Tripura) 
near airport;
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(b) whether any representation 
has been made by the affected dis­
placed persons of that particular 
locality;

(■c) if so, what are the grievances; 
and

(d) what steps have been taken 
so far to remove them?

The Minister of State in the Minis­
try of Home Affairs (Shri Datar):
(a) Yes. A  preliminary survey was 
carried out.

(b) Yes.
(c) That they are displaced persons 

who have taken loan front Govern­
ment and have pledged the land as 
security for loan and have bmlt their 
homesteads.

(d) Action to take acquisition pro­
ceedings has been stayed till further 
examination of the matter

Shri Dasaratha Deb: May I know
hoW many families are likely to be 
affected if that scheme is implement­
ed, and whether any alternative lands 
are going to be provided to these 
families along with the cost of their 
existing residential quarters’

Shri Dat&r: The Government re­
quires land for certain offices and 
the requirements of the offices are 
under examination. I might tell the 
House that alternative accommoda­
tion would be provided for those per­
sons who would be dispossessed

Shri Dasaratha Deb: May 1 know 
whether the value of the existing 
trees over that land will also be taken 
into account when the valuation of 
compensation is determined?

Shri Datar: May I point out to the 
hon. Member that the houses that have 
been built have been mortgaged to 
Government

Shri Bnuigshl Thakur: May I
know whether it is fact that a 
few refugees families have been allot­
ted lands by the R/R Directorate un­

der the Bengal Government in Sadar 
Division, Tripura as a consequence of 
which those families have been led 
to fall victims to costly litigation?

Shri Datar: Some of these lands
have been given to displaced persons. 
Now it was found that there was no 
other space or plot of land available 
for the construction of certain Gov­
ernment buildings. Then we receiv­
ed certain representations from these 
displaced persons who were likely 
to be dispossessed. Therefore, the 
whole question is under examination.

Foreign Oil Companies

rShri Narayanankutty
*11X7. j  Menon:

Shri Punnoose:
Will the Minister of Steel, Mines 

and Fuel be pleased to lay a state­
ment showing:

(a) the total gross profits made by 
the various refining and distributing 
foreign Oil Companies in India dur­
ing the year ending 31st December, 
1956; and

(b) what is the total amount trans­
ferred as profits by them overseas?

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): (a)
and (b) A  statement, giving the 
available information as furnished by 
the Oil Companies, is laid on the table 
of the Lok Sabha. [See Appendix 
V, annexure No. 56]

Shri Narayanankntty Meaon: May
I know whether the statement that 
is made in this Statement, that sepa­
rate gnoss profits figures are not 
readily available, means that the 
Burmah-Shell Oil Storage and Dis­
tributing Company and their refine­
ries have not filed their balance- 
sheets for the year 1906 with the Re­
gistrar of Joint Stock Companies?

Sardar Swaran Singh: So far as
the Oil Storage and Distributing Com­
pany is concerned, they are register­
ed in the United Kingdom, and I am




